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No.32-HLA 0f 2018/61/19415.— The Haryana Goods and Services Tax (Amendment) Bill,
2018, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 32- HLA of 2018.
THE HARYANA GOODS AND SERVICES TAX (AMANDMENT)
BILL, 2018
A
BILL
Sfurther to amend the Haryana Goods and Services Tax Act, 2017.
Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. (1) This Act may be called the Haryana Goods and Services Tax (Amendment) Shorttitle and
AC'[, 2018. commencement

(2)  Save as otherwise provided, the provisions of this Act shall come into force on such
date as the Government may, by notification in the Official Gazette, appoint:

Provided that different dates may be appointed for different provisions of this Act and any
reference in any such provision to the commencement of this Act shall be construed as a reference
to the coming into force of that provision.

2. In section 2 of the Haryana Goods and Services Tax Act, 2017 (hereinafter called the Amendment of

s section 2 of
principal Act), Haryana Act 19

(a)  inclause (4), for the words “the Appellate Authority and the Appellate Tribunal”, the of2017.
words, brackets and figures “the Appellate Authority, the Appellate Tribunal and the
Authority referred to in sub-section (2) of section 171 shall be inserted;

(b)  in clause (16), for the words “Central Board of Excise and Customs”, the words
“Central Board of Indirect Taxes and Customs” shall be substituted,;

(© for sub-clause (h) of clause (17), the following sub-clause shall be substituted,
namely:-

(2787)
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“(h) activities of a race club including by way of totalisator or a licence to book maker or
activities of a licensed book maker in such club; and”;

(d)  clause (18) shall be omitted;

(e) in clause (35), for the word, brackets and letter “clause (c)”, the word, brackets and
letter “clause (b)” shall be substituted;

® in sub-clause (f) of clause (69), after the word and figures “article 3717, the words,
figures and letter “and article 371J” shall be inserted;

(g)  inclause (102),-
(1) for the sign “;” existing at the end, the sign “.” shall be substituted; and
(i)  the following Explanation shall be added, namely:-

“Explanation.- For the removal of doubits, it is hereby clarified that the expression “services”

includes facilitating or arranging transactions in securities;”.
Amendment of

section 7 of
Haryana Act 19
of 2017.

Amendment of
section 9 of
Haryana Act 19
of 2017.

Amendment of
section 10 of
Haryana Act
19 0of 2017.

3. In section 7 of the principal Act,-
(a)  in sub-section (1),-
(1) in clause (b), after the words “or furtherance of business;”, the word “and” shall
be inserted and shall be deemed to have been inserted with effect from the
Ist July, 2017;

(i)  inclause (c), after the words “a consideration”, the word “and” shall be omitted
and shall be deemed to have been omitted with effect from the 1st July, 2017

(iii)  clause (d) shall be omitted and shall be deemed to have been omitted with effect
from the 1st July, 2017,
(b)  after sub-section (1), the following sub-section shall be inserted and shall be deemed
to have been inserted with effect from the 1st July, 2017, namely:-

“(1A) where certain activities or transactions, constitute a supply in accordance
with the provisions of sub-section (1), they shall be treated either as supply of goods
or supply of services as referred to in Schedule 11.”;

(© in sub-section (3), for the words, brackets and figures “sub-sections (1) and (2)”, the
words, brackets, figures and letter “sub-sections (1), (1A) and (2)” shall be substituted
and shall be deemed to have been substituted with effect from the 1st July, 2017.

4. For sub-section (4) of section 9 of the principal Act, the following sub-section shall be
substituted, namely:-

“(4) The Government may, on the recommendations of the Council, by notification,
specify a class of registered persons who shall, in respect of supply of specified categories of
goods or services or both received from an unregistered supplier, pay the tax on reverse charge
basis as the recipient of such supply of goods or services or both, and all the provisions of this
Act shall apply to such recipient as if he is the person liable for paying the tax in relation to
such supply of goods or services or both.”.

5. In section 10 of the principal Act,-
L in sub-section (1)-

(1) for the words and sign “in lieu of the tax payable by him, an amount calculated
at such rate”, the words, sign, brackets and figures “in lieu of the tax payable
by him under sub-section (1) of section 9, an amount of tax calculated at such
rate” shall be substituted;

(i)  in the proviso,-

(a) for the words “one crore rupees”, the words “one crore and fifty lakh
rupees” shall be substituted; and
(b)  for the sign “.” existing at the end, the sign *“:” shall be substituted,

(iii)  after the proviso, the following proviso shall be inserted, namely:-

“Provided further that a person who opts to pay tax under clause (a) or
clause (b) or clause (c) may supply services (other than those referred to in
clause (b) of paragraph 6 of Schedule II), of value not exceeding ten per cent
of turnover in the State in the preceding financial year or five lakh rupees,
whichever is higher.”;
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1L for clause (a) of sub-section (2), the following clause shall be substituted, namely:-
“(a) save as provided in sub-section (1), he is not engaged in the supply of
services;”.
6. In clause (a) of sub-section (2) of section 12 of the principal Act, the words, brackets and

figure “sub-section (1) of” shall be omitted.

7. In sub-section (2) of section 13 of the principal Act,-

(@)

(b)

in clause (a), the words, brackets and figure “sub-section (2) of” shall be omitted;
and

in clause (b), the words, brackets and figure “sub-section (2) of” shall be omitted.

8. In sub-section (2) of section 16 of the principal Act,-

(2)

in clause (b), for the Explanation, the following Explanation shall be substituted,
namely:-

“Explanation.- For the purposes of this clause, it shall be deemed that the registered

(b)

person has received the goods or services, as the case may be-

(1) where the goods are delivered by the supplier to a recipient or any other person
on the direction of such registered person, whether acting as an agent or
otherwise, before or during movement of goods, either by way of transfer of
documents of title to goods or otherwise;

(i)  where the services are provided by the supplier to any person on the direction
of an on account of such registered person.”;

in clause (c), for the word and figures “section 417, the words, figures and letter
“section 41 or section 43A” shall be substituted.

9. In section 17 of the principal Act,-

(a)

(b)

in sub-section (3),-

[73%¢ 1)

(1) for the sign *“;” existing at the end, the sign “.” shall be substituted; and

(ii))  the following Explanation shall be added, namely:-
“Explanation.- For the purposes of this sub-section, the expression “value of
exempt supply” shall not include the value of activities or

transactions specified in Schedule III, except those specified in
paragraph 5 of the said Schedule.”;

for clauses (a) and (b) of sub-section (5), the following clauses shall be substituted,
namely:-

“(a) motor vehicles for transportation of persons having approved seating capacity
of not more than thirteen persons (including the driver), except when they are
used for making the following taxable supplies, namely:-

(A)  further supply of such motor vehicles; or
(B) transportation of passengers; or
(C)  imparting training on driving such motor vehicles;
(aa) vessels and aircraft except when they are used-
) for making the following taxable supplies, namely:-
(A)  further supply of such vessels or aircraft; or
(B) transportation of passengers; or
(C)  imparting training on navigating such vessels; or
(D)  imparting training on flying such aircraft;
(il)  for transportation of goods;
(ab) services of general insurance, servicing, repair and maintenance in so far as

they relate to motor vehicles, vessels or aircraft referred to in clause (a) or
clause (aa):

Amendment of
section 12 of
Haryana Act 19
of 2017.

Amendment of
section 13 of
Haryana Act 19
of 2017.

Amendment of
section 16 of
Haryana Act 19
of 2017.

Amendment of
section 17 of
Haryana Act 19
of 2017.



2790

HARYANA GOVT. GAZ., (EXTRA.), SEPT. 6, 2018 (BHDR. 15, 1940 SAKA)

Amendment of
section 20 of
Haryana Act 19
of 2017.

Amendment of
section 22 of
Haryana Act 19
of 2017.

Amendment of
section 24 of
Haryana Act 19
of 2017.

Amendment of
section 25 of
Haryana Act
19 of 2017.

Provided that the input tax credit in respect of such services shall be available-

i) where the motor vehicles, vessels or aircraft referred to in clause (a) or
clause (aa) are used for the purposes specified therein;

(il)  where received by a taxable person engaged-

) in the manufacture of such motor vehicles, vessels or aircraft; or
(II)  in the supply of general insurance services in respect of such
motor vehicles, vessels or aircraft insured by him;
(b)  the following supply of goods or services or both-

(1) food and beverages, outdoor catering, beauty treatment, health services,
cosmetic and plastic surgery, leasing, renting or hiring of motor
vehicles, vessels or aircraft referred to in clause (a) or clause (aa) except
when used for the purposes specified therein, life insurance and health
insurance:

Provided that the input tax credit in respect of such goods or
services or both shall be available where an inward supply of such goods
or services or both is used by a registered person for making an outward
taxable supply of the same category of goods or services or both or as
an element of a taxable composite or mixed supply;

(i)  membership of a club, health and fitness centre; and

(iii))  travel benefits extended to employees on vacation such as leave or home
travel concession:

Provided that the input tax credit in respect of such goods or
services or both shall be available, where it is obligatory for an employer
to provide to its employees under any law for the time being in force.”.

10.  In section 20 of the principal Act, in clause (c) to the Explanation, for the words and figures
“under entry 84”, the words, figures and letter “under entries 84 and 92A” shall be substituted.

11.  Insection 22 of the principal Act,-
(a) in sub-section (1),-

[732]

(1) in the proviso, for the sign
substituted; and

existing at the end, the sign “:” shall be

(il))  after the proviso, the following proviso shall be added, namely:-

“Provided further that where such person makes taxable supplies of goods
or services or both from a special category State in respect of which the Central
Government has enhanced the aggregate turnover referred to in the first
proviso, he shall be liable to be registered if his aggregate turnover in a financial
year exceeds the amount equivalent to such enhanced turnover.”;

(b)  in clause (iii) to the Explanation, after the word “Constitution”, the words and signs
“except the State of Jammu and Kashmir and States of Arunachal Pradesh, Assam,
Himachal Pradesh, Meghalaya, Sikkim and Uttarakhand” shall be added.

12. In clause (x) of section 24 of the principal Act, after the words “commerce operator”, the
words and figures “who is required to collect tax at source under section 52” shall be added.

13.  In section 25 of the principal Act,-
(a)  in sub-section (1),-

[73E2]

(1) in the proviso, for the sign
substituted; and

existing at the end, the sign “:” shall be

(i)  after the proviso, the following proviso shall be added, namely:-

“Provided further that a person having a unit, as defined in the Special
Economic Zones Act, 2005 (Central Act 28 of 2005), in a Special Economic
Zone or being a Special Economic Zone developer shall have to apply for a
separate registration, as distinct from his place of business located outside the
Special Economic Zone in the State.”;
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14.

15.

16.

(b)

In section 29 of the principal Act,-

(a)
(b)

(©)

In section 34 of the principal Act,-

(a)

(b)

In sub-section (5) of section 35 of the principal Act,-

Q)
(ii)

for the proviso to sub-section (2), the following proviso shall be substituted,
namely:-

“Provided that a person having multiple places of business in the State
may be granted a separate registration for each such place of business, subject
to such conditions, as may be prescribed.”.

Amendment of
section 29 of

in the marginal heading after the word “Cancellation”, the words Haryana Act 19 of

“or suspension” shall be inserted; 2017.
in sub-section (1),-

@

6] in clause (c), for the sign “.” existing at the end, the sign “:” shall be
substituted; and

(il)  after clause (c), the following proviso shall be added, namely:-

“Provided that during pendency of the proceedings relating to
cancellation of registration filed by the registered person, the registration
may be suspended for such period and in such manner, as may be
prescribed.”;

in sub-section (2),-
)] in the proviso, for the sign “.” existing at the end, the sign “:” shall be
substituted; and

(il)  after the existing proviso, the following proviso shall be added, namely:-

“Provided further that during pendency of the proceedings
relating to cancellation of registration, the proper officer may suspend
the registration for such period and in such manner as may be
prescribed.”.

Amendment of
section 34 of

for sub-section (1), the following sub-section shall be substituted, namely:- Haryana Act 19 of

. . . 2017.
“(1) Where one or more tax invoices have been issued for supply of any goods 7

or services or both and the taxable value or tax charged in that tax invoice is
found to exceed the taxable value or tax payable in respect of such supply, or
where the goods supplied are returned by the recipient, or where goods or
services or both supplied are found to be deficient, the registered person, who
has supplied such goods or services or both, may issue to the recipient one or
more credit notes for supplies made in a financial year containing such
particulars, as may be prescribed.”;

for sub-section (3), the following sub-section shall be substituted, namely:-

“(3) Where one or more tax invoices have been issued for supply of any goods
or services or both and the taxable value or tax charged in that tax invoice is
found to be less than the taxable value or tax payable in respect of such supply,
the registered person, who has supplied such goods or services or both, shall
issue to the recipient one or more debit notes for supplies made in a financial
year containing such particulars, as may be prescribed.”.

731

Amendment of
section 35 of

for the sign “.” existing at the end, the sign “:” shall be substituted; and Haryana Act 19 of

the following proviso shall be added, namely:- 2017.

“Provided that nothing contained in this sub-section shall apply to any
department of the Central Government or a State Government or a local
authority, whose books of account are subject to audit by the Comptroller and
Auditor General of India or an auditor appointed for auditing the accounts of
local authorities under any law for the time being in force.”.
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Amendment of
section 39 of
Haryana Act 19
of 2017.

Insertion of
section 43A in
Haryana Act

19 of 2017.

17.

18.

In section 39 of the principal Act,-
(a) for sub-section (1), the following sub-section shall be substituted, namely:-

“(1) Every registered person, other than an Input Service Distributor or a non-
resident taxable person or a person paying tax under the provisions of section 10 or
section 51 or section 52 shall, for every calendar month or part thereof, furnish, in
such form, manner and within such time as may be prescribed, a return,
electronically, of inward and outward supplies of goods or services or both, input
tax credit availed, tax payable, tax paid and such other particulars, as may be
prescribed:

Provided that the Government may, on the recommendations of the

Council, notify certain classes of registered persons who shall furnish return for

every quarter or part thereof, subject to such conditions and safeguards as may be
specified therein.”;
(b)  in sub-section (7),-

@

6] for the sign “.” existing at the end, the sign “:” shall be substituted; and
(ii)  the following proviso shall be added, namely:-

“Provided that the Government may, on the recommendations of the
Council, notify certain classes of registered persons who shall pay to the
Government the tax due or part thereof as per the return on or before the last
date on which he is required to furnish such return, subject to such
conditions and safeguards as may be specified therein.”;

(¢)  for sub-section (9), the following sub-section shall be substituted, namely:-

“(9) Subject to the provisions of sections 37 and 38, if any registered person after
furnishing a return under sub-section (1) or sub-section (2) or sub-section (3) or
sub-section (4) or sub-section (5) discovers any omission or incorrect particulars
therein, other than as a result of scrutiny, audit, inspection or enforcement activity
by the tax authorities, he shall rectify such omission or incorrect particulars in such
form and manner, as may be prescribed, subject to payment of interest under this
Act:

Provided that no such rectification of any omission or incorrect particulars
shall be allowed after the due date for furnishing of return for the month of
September or second quarter following the end of the financial year to which such
details pertain, or the actual date of furnishing of relevant annual return, whichever
is earlier.”.

After section 43 of the principal Act, the following section shall be inserted, namely:-

“43A. Procedure for furnishing return and availing input tax credit.- (1)
Notwithstanding anything contained in sub-section (2) of section 16, section 37 or section
38, every registered person shall in the returns furnished under sub-section (1) of section
39 verify, validate, modify or delete the details of supplies furnished by the suppliers.

(2)  Notwithstanding anything contained in section 41, section 42 or section 43, the
procedure for availing of input tax credit by the recipient and verification thereof shall be
such, as may be prescribed.

(3)  The procedure for furnishing the details of outward supplies by the supplier on the
common portal, for the purposes of availing input tax credit by the recipient shall be such,
as may be prescribed.

(4)  The procedure for availing input tax credit in respect of outward supplies not
furnished under sub-section (3) shall be such, as may be prescribed and such procedure
may include the maximum amount of the input tax credit which may be so availed, not
exceeding twenty per cent of the input tax credit available, on the basis of details furnished
by the suppliers under the said sub-section.

(5)  The amount of tax specified in the outward supplies for which the details have been
furnished by the supplier under sub-section (3) shall be deemed to be the tax payable by
him under the provisions of the Act.
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19.

(6)  The supplier and the recipient of a supply shall be jointly and severally liable to
pay tax or to pay the input tax credit availed, as the case may be, in relation to outward
supplies for which the details have been furnished under sub-section (3) or sub-section (4)
but return thereof has not been furnished.

(7)  For the purposes of sub-section (6), the recovery shall be made in such manner, as
may be prescribed and such procedure may provide for non-recovery of an amount of tax
or input tax credit wrongly availed not exceeding one thousand rupees.

(8)  The procedure, safeguards and threshold of the tax amount in relation to outward
supplies, the details of which may be furnished under sub-section (3) by a registered
person,-

i) within six months of taking registration;

(ii))  who has defaulted in payment of tax and where such default has continued
for more than two months from the due date of payment of such defaulted
amount, shall be such, as may be prescribed.”.

For sub-section (2) of section 48 of the principal Act, the following sub-section shall be

substituted, namely:-

20.

21.

22,

“(2) A registered person may authorise an approved goods and services tax
practitioner to furnish the details of outward supplies under section 37, the details of
inward supplies under section 38 and the return under section 39 or section 44 or section
45 and to perform such other functions, in such manner, as may be prescribed.”.

In section 49 of the principal Act,-

(a)  in sub-section (2), for the word and figures “section 417, the words, figures and
letter “section 41 or section 43A” shall be substituted;

(b)  in clause (c) of sub-section (5),-
(i) for the sign “;”, the sign “:” shall be substituted; and
(i)  the following proviso shall be added, namely:-

“Provided that the input tax credit on account of State tax shall be
utilized towards payment of integrated tax only where the balance of the
input tax credit on account of central tax is not available for payment of
integrated tax;”.

After section 49 of the principal Act, the following sections shall be inserted, namely:-

“49A. Utilization of input tax credit subject to certain conditions.-
Notwithstanding anything contained in section 49, the input tax credit on account of
State tax shall be utilized towards payment of integrated tax or State tax, as the case
may be, only after the input tax credit available on account of integrated tax has first
been utilized fully towards such payment.

49B. Order of utilization of input tax credit.- Notwithstanding anything
contained in this Chapter and subject to the provisions of clause (d) and clause (e) of
sub-section (5) of section 49, the Government may, on the recommendations of the
Council, prescribe the order and manner of utilization of the input tax credit on account
of integrated tax, Central tax, State tax or Union territory tax, as the case may be,
towards payment of any such tax.”.

In sub-section (9) of section 52 of the principal Act, for the word and figures “section 377,

the words and figures “section 37 or section 39” shall be substituted.

23.

In section 54 of the principal Act,-
(a) in sub-section (8), for clause (a), the following clause shall be substituted, namely:-

“(a)

refund of tax paid on export of goods or services or both or on inputs or
input services used in making such exports;”;

(b)  inclause (2) of the Explanation,-

Amendment of
section 48 of
Haryana Act 19
of 2017.

Amendment of
section 49 of
Haryana Act 19
of 2017.

Insertion of
section 49A
and 49B in
Haryana Act 19
of 2017.

Amendment of
section 52 of
Haryana Act 19
of 2017.

Amendment of
section 54 of
Haryana Act 19
of 2017.
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Amendment of
section 79 of
Haryana Act 19
of 2017.

Amendment of
section 107 of
Haryana Act 19
of 2017.

Amendment of
section 112 of
Haryana Act 19
of 2017.

Amendment of
section 129 of
Haryana Act 19
of 2017.

Amendment of
section 143 of
Haryana Act 19
of 2017.

Amendment of
Schedule I to
Haryana Act 19
of 2017.

Amendment of
Schedule II to
Haryana Act 19
of 2017.

Amendment of
Schedule III to
Haryana Act 19
of 2017.

(1) in item (i) of sub-clause (c), after the words “foreign exchange”, the words
“or in Indian rupees wherever permitted by the Reserve Bank of India”
shall be inserted;

(ii)  for sub-clause (e), the following sub-clause shall be substituted, namely:-

“(e) in the case of refund of unutilized input tax credit under clause (ii)
of the first proviso to sub-section (3), the due date for furnishing
of return under section 39 for the period in which such claim for
refund arises;”.

24. After sub-section (4) of section 79 of the principal Act, the following Explanation shall be
added, namely:-

“Explanation.- For the purposes of this section, the word person shall include “distinct
persons” as referred to in sub-section (4) or sub-section (5) of section
25, as the case may be.”.

25. Inclause (b) of sub-section (6) of section 107 of the principal Act, after the words “arising
from the said order,”, the words “subject to a maximum of twenty-five crore rupees,” shall be
inserted.

26. Inclause (b) of sub-section (8) of section 112 of the principal Act, after the words “arising
from the said order,”, the words “subject to a maximum of fifty crore rupees,” shall be inserted.

27. Insub-section (6) of section 129 of the principal Act, for the words “seven days” occurring
twice, the words “fourteen days” shall be respectively substituted.

28. In the proviso to clause (b) of sub-section (1) of section 143 of the principal Act,-

7322

(i) for the sign “.” existing at the end, the sign “:” shall be substituted; and
(i)  after the proviso, the following proviso shall be added, namely:-

“Provided further that the period of one year and three years may, on
sufficient cause being shown, be extended by the Commissioner for a further
period not exceeding one year and two years respectively.”.

29. In Schedule I to the principal Act, in paragraph 4, the word “taxable” shall be omitted.

30. In Schedule II to the principal Act, in the heading, after the word “ACTIVITIES”, the
words “OR TRANSACTIONS” shall be inserted and shall be deemed to have been inserted with
effect from the 1st July, 2017.

31. In Schedule III to the principal Act,-
@) after paragraph 6, the following paragraphs shall be inserted, namely:-

“7. Supply of goods from a place outside India to another place outside
India without such goods entering into India.

8. (a)  Supply of warechoused goods to any person before clearance
for home consumption;

(b)  Supply of goods by the consignee to any other person, by
endorsement of documents of title to the goods, after the
goods have been dispatched from the port of origin located
outside India but before clearance for home consumption.”;

(ii))  The Explanation shall be numbered as Explanation 1 and after Explanation 1 as
so numbered, the following Explanation shall be added, namely:-

“Explanation 2.-For the purposes of paragraph 8, the expression “warehoused
goods” shall have the same meaning as assigned to it in the
Customs Act, 1962 (Central Act 52 of 1962).”.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Goods and Services Tax Act, 2017 (the Act) was enacted with a view to make a provision for levy
and collection of tax on intra-State supply of goods or services or both by the State Government.

2. The Act provides for certain provisions for smooth transition of existing taxpayers to new goods and services
tax regime. However, the new tax regime had faced certain difficulties. One of the major inconveniences caused to the
taxpayers, especially small and medium enterprises, was the process of filing return and payment of tax under the Goods
and Services Tax laws. In this regard, the proposed new return filing system envisages quarterly filing of return and tax
payment for small taxpayers along with minimum paperwork. In order to implement the new return filing system, and
also to overcome the above difficulties, it is proposed to amend the Haryana Goods and Services Tax Act, 2017.

3. The proposed Haryana Goods and Services Tax (Amendment) Bill, 2018, infer alia, provides for the following,
namely:—

) to amend section 7 of the Act to clarify the scope of supply;

(i)  toamend section 9 of the Act empowering the Haryana Government to notify classes of registered persons
to pay the tax on reverse charge basis in respect of receipt of supplies of certain specified goods from
unregistered suppliers;

(iii))  to amend section 10 of the Act so as to enhance the limit of composition levy from one crore rupees to
one crore and fifty lakh rupees;

(iv)  to amend section 17 of the Act to specify the scope of input tax credit;

(v)  to amend section 22 of the Act to enhance the exemption limit for registration in the special category
States from ten lakh rupees to twenty lakh rupees;

(vi) to amend section 25 of the Act so as to facilitate tax payer to have the option to obtain multiple
registrations for multiple places of business located within the State and to provide for separate
registration for Special Economic Zone unit or developer;

(vii) to amend section 29 of the Act so as to insert a provision for temporary suspension of registration while
cancellation of registration is under process;

(viil) to insert a new section 43A so as to provide for the new system of filing return and availing input tax
credit;

(ix)  to amend sub-section (6) of section 107 of the Act relating to Appeals so as to provide that the amount of
pre-deposit payable for filing of appeal shall be capped at twenty five crore rupees;

(x)  to amend section 129 of the Act so as to increase the period relating to detention or seizure of goods and
conveyance in transit from seven days to fourteen days.

4. The Bill seeks to achieve the above objectives.

CAPTAIN ABHIMANYU,
Excise and Taxation Minister,
Haryana.

The Govenor has, in pursurance of Clauses (1) and (3) of Article 207 of the Constitution of India, recommended
to the Haryana Legislative Assembly the introduction and consideration of the Bill.

Chandigarh: SUBHASH CHANDER,
The 6th September, 2018. Additional Secretary.
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FINANCIAL MEMORANDUM

The proposed Haryana Goods and Services Tax (Amendment) Bill, 2018 does not involve any recurring or non-
recurring expenditure from the Consolidated Fund of State.
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() Sy—gve (M) @ 7 (i) 4, “fa<eh ga1 vl & v, (A1 MR WUy
#, T8t @wEl ff IR Rofd 9& g7 SrgAd famar Sy eres < ST
(i) Su—wrE (¥) & WA R, F=faReq Su—avs uftrenfa far sme,
3T —
() SU-URT (3) & U WRegdh & @oe (ii) & refiF IuanT = fby 1y
YT BR UIY B Ufder B <21 H, 99 3raf & forg, frad U ufery &
TET IO BIAT 8, ORI 39 & el fJaroll ugd &1 &1 <9 fafy” |
2017 BT BRATT 24,  HA AMRFRE @ GRT 79 B IT-GRT (4) & 918, FAfRad @R ST S,
AT 19 B grorfe—
YIRT 79 BT A
e | AT~ 9 GRT & WAl & oy, Afdd ereq | enfier 8, g aafda”, i
gRT 25 BT SU—RT (4) IT IT—RT (5), =AY 1 Reafey &1, # fafdse g 17|
2017 ®1 BRAMT 25, ol JMMAMTH @ GRT 107 B JU-GRT (6) B WS (W) H, IId AR &I H UTA
SR 19 B iy TedT BRIS WU @ SemllN Wed T e |
YIRT 107 DT
H |
2017 ST BRAT 26, ol IJMMAFTH @ TRT 112 B IU—GRT (8) & WS (W) H, "Iad AR &l I UgaA
ST 19 B rfeyepee TET RIS HUY B A T I S |
YIRT 112 DT
e |
2017 ST ERAT 27, ol SIFATIH & gRT 129 BT IU—RT (6) ¥, &I IR MM dTel "G 37" ¥T’T & I
SRR 19 B o) gy “dieg R wree uftRenfia fru S |
YT 129 DT
e |
2017W€ﬁﬂa§ﬂ 28. o AR @GR 143 B SUT-GURT (1) & GUS (@) & WD H,—
arfarfrE 19
G 143 BT () o #H faemma " T @ A W, e uforenfua e o den
! (i) WGP & uwan, FrafRed e SieT SITg, sfid—
"R B AR b TE HROT SN WR, Th g¥ AR A a9 Pl @
BI, AYFT §RT BH: T a¥ 3R I a9 I FfAd Bl iR @ & forg ggrn
ST Fhar B |
2017 BT ERATT 29, HSA AMRTIH B G [ H, URT 4 H, "R TR HT AT BR AT ST |
JAfAFH 19 B
ST 1 T
GNICEE
2017 o1 BRAT 30, A JTRM BT AT 11 H, MW #, fEArpaml”’ wE & 99 AT FAAeR” e
SR 19 B oy SO SR HeM olTE, 2017 W T Y A AT |
AT 11 BT
HeMer |
2017 B BRI 31, Hol IRAFIH BT S 11 H—
A () 6 a e, RefiRad B v S, sl
e | "7, IRA & IR R WM ¥, IR ¥ 9% fE 3 WM R, U

AT BT IRT H Yd9 & 997 91l &1 US|
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8. (®) RS SWN & fog ey & gd el =fda &1 wiermRa #1a
DI YTy |
@) Uil gRT el o1 I @I, A1l &7 R ¥ 18R faiRerd Jel
U | U997 fhY S @ g fag BRG] ST @ forg et
A Yd, Al D HIADT 8h & SIS & YOI §RI A BT
garg |

(i) AT B ARAT 1  ©U H ARAfbd fHAT ST 3R 39 USR AiReifeod
ARAT 1 & gedrd, AfeRad s Sl S, e —

"RAT 2.~ IRT 8 & WAl & oy, "WISTIRG AT ifeafad &1 agl aref
BT, S 59 AHed AMARM, 1962 (1962 BT B ARTIH 52)
¥ feam war g1 |
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ERATOT AT SR [aT HR JAAIH, 2017 @IFSRH) B ST WRGR GRT ATA AT /AR AT QML B
TR UG WR BRI 3R HUE & YU & GIedhIvr & A1 AFafdd fHar Tam o |

2. fAfaH HiSEr aReRl @ Y AT IR WA TR Fawell # FArs AHAY & oY B U U&H HRd]
2| BIifd, A B AT H BB DHISASAT BT AFAT BIAT UST AT | BRETAr3, ORI ®U 4 BT 3R Fead IeAl
Bl ATA 3R [T F FOMell § B dTell TE Gfaemil § 3 ve faarell (Res) 97 3R &= &1 G w1 dl
ufsear off | 59 Gag & udrad A3 Red BIsfefliT Uomell # ©Ie draraeil & fou Jaiie Rewd BrsfefiiT ik &)
I B ARG BT TTE 2 | 95 Rl BISIeRT YUMell Pl AN B & [of, AR IWYTh BioAgal Bl X B
% forg, eRITOT ATt 3R Ja1 B IAFRATIH, 2017 H HNEH HRA BT YKAT 2 |

3. UIfad sRATT AT SiR WaT R (Weie) fAERIe, 2018, g ardl & W, fHfaRad & fog wrawm
BT B, AT —

() ST @ SRR B WL A B oy AR\ o) Ry 7 § FA9E R,

(ii) srSigRd <afdd | | Mids A1d @ JMYfd o aTel Usiigd Afdddl & Jait &I Ufid| IR & 3R
TR HR BT YA B S oIy SIEGfIad &1 & foy eRamn IReR &1 |ead &1 & fofg i a1 o 9
¥ G BT,

(iii) T & aRT 10 H WA IR & U aIfd G MR WR R HT A B DI AT DI
TPh RIS BUU H Th RIS IR T R B0 I el Sl b,

(iv) STYC R T b IRR B [l B & forg A o arT 17 3 FeeEE aR & o

(v) faery gl & oAl # doiaxeT & foy 82 W <9 g 30 ¥ 99 o $9 dd 98 @ foly
Fffs @7 aRT 22 H H9EH wRA B g,

(vi) S &) aRT 25 H FINEH B B AU d1fdh BRETa &l Iou H Rerd Jadqrg & os @+ & v
THITD GOlTHRUT Ul B BT [Adbed UaE fhar o1 I iR a9y anfdies & shie AT STAR & foTT 31erT

USiThRUT UaTH R &1 UIger= fhar S | | ;

(vii) SrfSrf e @ aRT 29 H HIARM HRA & forv arfes dSfiaxor & RN feias & Uraem= &l UofiaxoT
T B DI Ufhar & R Aftafera fear o @,

(viii) T TS ORT 43U STelH & o1y d1fds Resl aRae - 3R $AYC B U TG DR DI A UolTel!
U B ST A,

(ix) ardiel & e IfIFRM & gRT 107 & SUIRT (6) H HMEH I3 & forg a1fs I8 GHReaa fowar o
| & e aRadt &3 & folw I ga—<rr IRy &1 |HT IR v=die axie 0 d& 8;

(x) rfafrd & arT 120 H FURE B & fog I gl IR IR # a8 &1 fRaa a1 ofed 9
HAfAT srafey 1 wra A 9 digg AT 9 der ™ o | |

4. fOERTs QU™ SR B U HAT A8 |

P AMEY,
BN T BT T, SRATOM |

IRA & AU & ees 207 & Q@US (1) TAT (3) & IRV H I5JUTA - SRAOM = a1 4 59
T @1 URgd ¥ d1 39 W AR & 3 RwiRe @ 7

TYUSHTG : AN O,
feie 6 fRIdwR, 2018. R Afrd |
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facha smu=
yTfad gRATOT AT SR HaT B (He) fIErid, 2018 H Ioa @ HfGa [ W smadt ar AR eiracdt

2 A T8 2 |
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